AJAY KUMAR KUHAR
Special Judge (PC Act) CBI-09)

CA/18/2019 Court Ne, 502, Fifth Floor
Ram Niwas Goel v. State  Rouse Avenue Court Compiex

New Delhi
25.07.2020

Matter is taken up for hearing through Video
Conferencing as the regular court hearing is suspended till

31.07.2020.
The hearing of the present case is being taken
up via Cisco Webex platform in the presence (on screen)

of:

Present:  Ms. Aanchal Gupta, proxy counsel for Sh. Rohit
Nagpal, learned Counsel for all the appellants.
Sh. Manish Rawat, learned Additional PP for State.

Ms. Aanchal Gupta, proxy Counsel submits that Sh.

Rohit Nagpal, learned Counsel is unable to attend the hearing

because his residence is falling in the Containment Zone. The

Ld. Proxy Counsel has made a request that the matter may be
adjourned today.

Learned Additional PP.for the State has no objection
to the same.

In view of the request made by Ms. Aanchal Gupta,
proxy for appellants, matter stands adjourned for the arguments
on 28.08.2020, in terms of Office Order No. Power/Gaz./RADC/
2020/E6836-6919 dated 14.07.2020. If the regular functioning
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of courts is not resumed then matter will be taken up through
VC for which Ld. Counsel for the parties have consented.
Scanned copy of this order is being sent to the PA

and the Reader of the court for uploading on the Website and
hard copy of the order will be placed on record after resuming of

reqgular functioning of the courts. SARPE
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